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- CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKAT-'A BENCH, KOLKATA

No. O.A. 350/00492/2019 Date of order: 10.4.2019

Present : H'on-’ble_ Ms. Bidisha Banerjee, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Administrative Member
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4. Sr. Divisional Personnel Officer,
Eastern Railway,
Sealdah, '
Kolkata — 700 014

5. Sr. DlVlSlonaI Mechanical Englneer,
Eastern Railway,
Sealdah,
Kolkata — 700 014.
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6. Divisional Railway Manager,
Eastern Railway,
Howrah.

7. Chairman,
Railway Recruitment Cell,
Eastern Railway,

- 566, C.R. Avenue,

RITES Building, N
1% Floor, '
Kolkata — 700 012.
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3. The applicant's submissions, as articulated through his Ld. Co"unsel is that,

‘ ~
>

the applicant had prayed for switching over to the Old Pension Scheme in terms
of Railway Service Pension rules, 1993 given that the 'vacancies against which
he was appointed had occurred prior to the cut off date that is, 1.1.2004 ana‘;
that, although he had represented citing the judicial pronouncement of the
Ernakulam Bench of the Tribunal in OA No. .1801000.2012015 in his su‘pport,

such representations still rerhain_pending at the level of the respondents and that
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the applicant would be fairly satisfied if the respon&ents are directed to‘disposé

of the said representations in a time bound manner.
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4. Ld Counsel for the respondents does not object.to the prayer in case

“directions are issued.to’ consider the representations in accordance with law.-

5. Accordingly, without entering into the merits of the matter and, with the

consent of the parties, we direct the respondent No. 4, who is the Sr. Divisional
Personnel Officer, Eastern Railway, Sealdah, to examine the contents of

representations dated 30 4 2-01=8"a‘éa"r'~|‘d“‘*’1‘0*‘9‘-2(’4)-1!.,8-‘,.. pectlvely (Annexure A-4 to

the O.A. colly. ) if recelved a’tahlg*en“d,m: "%nga‘: pe .,Ioctx of"r'1'r2a§\%eeks from the date.

e
G T
¥

o
SR e

w,



